
OA. No. k2 of 2009 

Order thted: 26M92U1 I 

l)RAIM 

4 	 Whn 

The matter was lirsi listed tor admission on 

1602009 h due to the •thsene o the LI. Counsel for the 

app1tntt 	dnectd toput up i~ i1er as and when 

.ovcd by him. 111cc no cihul was made to list the matter, 

the same was again posted by the Re.gistiy on 22.03.20 10 for 

admission and on that date also neither the applicant nor his 

counsel appeared. Today again this: matter is listed without 

any step bemg taken ct.her by the applicant or by lus 

counsel. 

in the above circumstances, it appears that the 

applicant is no longet mtcrested to prosecute this case. 

Accordingly, this O.A. is dismissed for deFault, 

Copy of this order be sent to the applicant in his 

addre': !ven  


